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0O.A. No72/2012

ORDER DATED 1 OF FEBRUARY, 2012

Vis.
Umon of India & Others ... Respondents

. COFRI;

HON'BLE MR, CR M( HAPATRA, ADMINISTRATIVE MEMBER
&
HONBLE MR, AK PATNAIK, IDICIAL MEMBER

Heard Sn SR Mashma, Ld. Counsel appearing for the
apphicant and Sri SK. (jha, Ld  Standing Counsel appearmg for the
Rlys/Respondents on whom a copy of this O A has already been served and
perused the matenials plactd on record.

2. This Ongmnal Application has been filed by the apphc:mt

with the following prayer:-

“. Direchon/Directions  be issued to  the
respondents to pay the last drawn salary ie,
Rs.4500-7000/- by the applicant from the date of
joming m open hne of Waltair [hvision, East
Coast Ralway 1.e,, 2006
3. Dunmg the course of hearing it was brought to our notice that
representabion dated 15022011 vide Annexure-A/6 to Respondent No 2 is
peﬁf.ﬁng for orders/decision.  In view of this, Sn Mishra, prays  that the
appiicant’s grievance shall be redressed  if Respondent No 2 is directed to
comsider and dispose of the pending reprosentafion  within a specific tme
frame.
4. Havimg regard to the subnussions made and  as agreed (o by
the Ld. Counsel for the parties, without gomg mio the ment of the case,

Respondent No.2 15 hereby directed to consuder and dispose of the pending




i e

representation vide Annexure-A/6 with a reasoned order within a period of
three months from the dafe of receipt of copy of thas order.

5. With the above observation and direction, this OA =

disposed of at the admusston stage iself.  No costs.
6. Send copy  of this order along with paper books to
Respondent No 2 for comphiance and free copres of this order be made over

to the Ld. Comsel for the parties.
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